
A' 	 IN THE CEMPRAL JOMINISTRATIVE T1UNAL1HYDERAAD BENUI; 
PX HYDERABI%P. 

MA.to.1066/96  in 
Ok. No. 397/92. 

Date of orders6-12-86  
Between:- 
R.Dharma Raju 	000 	 Applicant 

1. The Director General Quality Assurance, 
Directorate General of Quality Assurance 
Department of Defence Praductiofl/DGQA/DGQ POST 
New Dethi'liLO 011. 

2, The Controller of Defence Accounts. 
Controllerate of 
Tenaiupet, Anna Sa 
The Chief controfler of AQ1nts (FYS), 
Of Lice of the  Qiief Controller of Accounts(flS), 
10 a A,Mklafld Road, Caloatt&'700 001. 

The Secretary. Ministry of Finance, 
Government of Inia.New Delhi. 

The  senior qaality Assurance Officer.Seflior 
Ciality AzsuranceEStt(ArItS.) office of 
the Ordanca FactOry Project. t4edak Dist(A.P,) 

The Controller General of Defence Accounts. 
New Delhi. 	

60* 	 Respondents. 

Mn*1kS: cainsel for the Applicant: Mr.V.Jogayya Sarrna 

Counsel for the RespODdeflts$Mr.M.V.RaIl%ana. 

ODRAMs  IIOZV BIJE MR.JUSTICE M.G. CIOUDHARI ,VICE Q4AIRMAN 

HON"BLE SHRI H.RME)tRA PRAS?D .1BE.R(?1'MN.) 

Hon'ble Tribinal made the following orders-
Mr.V.JogaYYa Sarma for the applicant.Mr.V.Rai eswar• 

Rao for the respoizients. 
For the reasons stated in the application the 

order for dismssal of the O.A.in defailt dated 25-3-96 

is hereby set aside and the O,A,is restored to its 

file and is directed to be listed before the Bench 

presided over by t R•1nhatt8i anM(A), on 20-12-1996 

for fixing date of hearing. 
DY. RISTRAR (JUOL) 
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4 MA.No.1086/96 in 
OA..NO.597192. 

Copw tot- 

The Director General Quality Assurance, 
Directorate General of Quaèity Assurance. 
Department of Defence Product iorVt3GtA/DGO POST 
New Delhi110 011. 

The Controllerof Defence Accounts,Cobtrollerate 
of Defence AccaInts, TenampetAnna SaleS, Madras-600 0*0 

The Chief Controller of Accounts (flS), 
Office of the Chief Controller of Accounts(FYS), 
10- A,Auckland Road, Calcutta-700 001. 

The Secretary, Ministry of Finance,00verrnnent 
of India, New Delhi, 

The Sensor Quality Assurance Officer,Senior 
Uuthity Assurance Estt(Armts,) Office of 
the Ordance Factory Project, Medak Di st (A,  2,) 

The Controller General of Defence Acccnnts, 
New Delhi. 
One cpy to Mr.v.Jogayya Sarman, 

S. One copy to Mr.N.V.Ra!nana,O3SC. 

9, One spare copy. 

kku. 
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fixation of pay in the higher post under 
ER 22(I) (a) (1) when both the posts that 
i, the post to which he was appointed 
or profiotea and the post from which he 
was appointed or prorloted carry identical 
pay scales"•  

'.Phese also when the posts are merged with the higher grade - 

whether the applicant can demand higher fixation under FR 
TWW 22 (cywaich e 	rul 	reaaas 22(I)(aX(1). Reply to that 

query was ite& by the Full Bench•  

5. 	In view of the above pas-ition of the Full Bench this 

OA alsoLliable to fail. In view of the above this GA is 

dismissed as having no merits. No costs. 

_(R.RGARAJAN  

I'ember (Judi.,) 

	

	 Member (Admn.) 

Dated:.22nd January, 1997 

(Dictated in Open Court) 
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